
IN THE COURT OF ADDITIONAL CHIEF JUDICIAL MAGISTRATE,
TINSUKIA

G. R. Case No. 1762 of 2013
U/S 304A of IPC

State of Assam
                                                            ……………Prosecutor

- Versus-
                                    

1. Smti. Bimala Dutta
2. Smti. Marami Dutta

                                                            …………….Accused

Present: Dr. Chetana Khanikar
  Additional Chief Judicial Magistrate,

Tinsukia

For the prosecution: Smti. J. Phukan, Addl. P.P.

For the defence: Sri B. Mishra, Sri R. Gohain, 

        Advocates

 Evidence  recorded  on:   28.08.2017,  26.02.2018,

07.04.2018,  02.06.2018,

13.02.2019,  27.03.2019,

20.04.2019,  10.05.2019,

06.06.2019

Argument heard on: 03.08.2019, 05.08.2019

Judgment delivered on: 16.08.2019

JUDGMENT

1.  The prosecution case in brief  as stated in the FIR is that on

16.10.2013 at about 2:30 PM the brother of the informant Sri Pradip

Kakoti was admitted in Lokpriya Gopinath Bordoloi Hospital for malaria

disease. During that period the patient could walk by himself. As per

the permission of doctor the patient was admitted in male medicine

ward at bed No.8. The doctor told them that one Falcigo injection was

needed for  the patient.  That  time the accused Bimala Dutta  began

treatment by administering saline to the patient.  After few hours of

administering the saline, the health condition of the patient became

serious and at about 9 PM the patient had expired. When the informant

came to receive the deadbody of his brother, then they noticed that

the said vial of Falcigo injection was still  lying on the table near the
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deadbody.  On  being  asked  as  to  why  the  said  injection  was  not

administered to the deceased the accused Bimala Dutta replied that it

was already injected to Pradip Kakoty. It is stated that the brother of

the informant died due to negligence and carelessness of the accused

Marami Dutta and Bimala Dutta.

2. On the basis of aforesaid FIR, police registered a case against

the accused as Tinsukia PS Case No.775/2013 U/S 304A of IPC. Police

investigated the case  and on  completion of  investigation  submitted

charge-sheet  against  the  accused  persons  Smti.  Marami  Dutta  and

Smti Bimala Dutta U/S 304A of IPC.  

3.           On appearance of the accused Smti. Marami Dutta and Smti

Bimala Dutta in Court, copies of relevant documents were furnished to

them as required U/S. 207 of CrPC. Considering the relevant documents

and hearing both the parties sufficient ground is found to presume that

the  accused  had  committed  offences  U/S  304A  of  IPC.  Accordingly

particulars of offences under that section is explained to the accused to

which they pleaded not guilty and claimed to be tried. 

4.        During trial  the prosecution has examined nine witnesses,

adduced seven documentary evidences and two material exhibits.

5. At  the  close  of  the  prosecution  evidence,  statements  of  the

accused U/S. 313 of the Cr.P.C. have been recorded with reference to

the  incriminating  circumstance  appeared  against  them  in  the

prosecution  evidences.  Defence  side  has  adduced  no  evidence  and

plea of the defence is of total denial. 

6.        After perusing the records, considering the materials produced,

hearing the arguments of the learned counsels for both the sides and

going through the written argument submitted for the accused Smt.

Marami  Dutta,  the  following  point  is  taken  as  POINT  FOR

DETERMINATION:

i. Whether the accused had caused death to Pradip Kakoty, the brother

of the informant, by their rash and negligent treatment/act?
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DISCUSSION, DECISION AND REASONS THEREOF:

Point (i):       

7. In  this  case  the  prosecution  side  has  examined  total  nine

witnesses including the informant. The informant as PW 1 has stated

that on 16.10.2013 the deceased Pradip Kakoty was admitted in the

Civil Hospital, Tinsukia as he was suffering from Malaria. He stated that

the accused Marami Dutta after examining the patient prescribed an

injection named Falcigo and stated that if  the said injection was not

found, the patient should be taken to Dibrugarh Medical College.  The

informant bought the said injection from Sharma Pharmacy and kept

the same near the bed for pushing.  At about 8 PM as the condition of

the patient became serious the nurse pushed an injection. He stated

that on pushing the injection the condition of the patient deteriorated

and when the doctor  came she asked the nurse as to  whether  the

falcigo injection was pushed to the patient and the nurse stated that

the  said  injection  was  pushed.  But  the  injection  brought  by  the

informant was not pushed to the patient and the same was lying in the

place where it was kept. Thereafter the patient died after about half an

hour of pushing the injection to him. He stated that on being enquired,

the doctor and the nurse had shown the ample of the injection which

was pushed to the deceased and it was seen that the said injection was

not falcigo and the said ample of injection was given to police. The

deceased had died as the prescribed injection was not pushed to him.

The  death  was  caused due  to  the  negligence  of  the  nurse.  During

cross-examination PW 1 stated that he was informed about the illness

of the deceased only after he was admitted in Tinsukia Civil Hospital.

He stated that there were only 3-4 nurses present. He stated that he

came to know that  doctor  Marami Dutta had taken the case of  his

brother.   The  defence  side  has  suggested  to  PW  1  during  cross

examination that doctor Marami Dutta was on causality duty on that

day  and  she  was  not  a  doctor  attached  to  the  ward  in  which  her

brother was admitted but PW 1 has denied the same. He stated that he

had  not  seen  the  injection  when  the  same  was  pushed  to  the

deceased.  He had not seen the prescription written by the doctor. He
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stated that he did not have any knowledge regarding the medicine,

disease  and duty of  doctor.  He stated that  the injection which was

brought to push upon the deceased, the said injection was kept on the

table instead of pushing on him, for which the deceased had expired. 

8. PW 2 stated that on 16.10.2013 the deceased was admitted in

the Civil  Hospital,  Tinsukia as he was suffering from Malaria.  At the

time of admission the deceased was able to walk. The doctor Marami

Dutta after checking the patient prescribed an injection and stated that

in case the said injection was not found, the patient had to be taken to

Dibrugarh medical college. On pushing the injection the condition of

the  patient  deteriorated  and  died  about  one  hour  of  pushing  the

injection. When the patient became serious the wife of the deceased

called the nurse but she did not respond to the call. When the doctor

came  she  asked  the  nurse  as  to  whether  the  falcigo  injection  was

pushed to the patient and the nurse stated that the said injection was

pushed. But it was seen that the injection brought by the informant

was not pushed to the patient and the same was lying in the place

where it was kept. He stated that the accused Bimala pushed wrong

injection  which  caused  the  death  of  the  deceased.  The  death  was

caused due to wrong treatment. During cross-examination PW 2 stated

that  he  along  with  Bhanen Kakoti  and  Jyotshna  Kakoti  went  to  the

hospital with the deceased in a hired car. He stated that the deceased

was admitted in the hospital at about 2:30 PM and at about 5:30 PM,

PW 2 left the hospital. He stated that the patient was examined by Dr.

Marami Dutta and that he came to know the name of the doctor from

Bhanen Kakoty. He stated that he can neither say in which department

he met Dr. Marami Dutta nor can say the duty hours of Dr.  Marami

Dutta. He stated that when the injection was pushed on the body of the

deceased he was standing outside his ward. He stated that he cannot

say the name of the ward. He further stated that the injection was

pushed  at  about  8  to  8:30  PM.  He  stated  that  the  deceased  was

suffering from Malaria from 2-3 days ago, before he was admitted in

the  hospital.  The  deceased  was  treated  at  Bordirak  before  he  was

admitted in Tinsukia Civil Hospital. He stated that he had not seen the

accused Bimala pushing the injection upon the deceased. He stated
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that he had not seen as to who had pushed the injection and what

injection was pushed.

9. PW 3 stated that on 16.10.2013 the deceased was also admitted

in Tinsukia Civil Hospital who was brought there by his brother Bhanen

Kakoti and the wife of the deceased. The wife of the deceased told him

that something happened with the deceased.  He saw the deceased

was in unstable condition. Then the accused Bimala came and told that

the deceased was to be shifted Dibrugarh. He stated Bhanen Kakoty

told him that after coming to hospital he checked the tool box where

the medicines purchased for the deceased were kept. Then he saw that

the medicine prescribed by doctor was still there and it was not applied

upon the deceased.

10. PW 4 is the informant. He stated that the accused Marami asked

them to bring one injection namely Falcigo. In the hospital some salines

were injected to Pradip. But during that time his temperature become

high and finally at about 9 PM Pradip had expired.  When they came to

receive the deadbody of Pradip, he saw the vial of the Falcigo injection

over the tool near the deadbody. Then he asked the accused Bimala as

to why the said vial was not injected to Pradip. But in reply the accused

Bimala told that it was already injected to Pradip. Then they felt that

the death of Pradip was caused due to medical negligence cause by

non injecting the Falcigo vial. During cross-examination he stated that

he  did  not  have  any  knowledge  regarding  the  disease  and  the

prescribed  medicines.  He  did  not  know  for  the  treatment  of  which

disease the Falcigo injected is used. He stated that before purchasing

the Falcigo injection, he had searched for it in the hospital, but as it

was not available, he purchased the same from the nearby pharmacy.

He stated that he suspected that Pradip Kakoty died due to medical

negligence.

11. PW 5 stated that on the day of incident her husband, i.e. the

deceased was admitted in  Tinsukia Civil  Hospital.  When the second

saline  was  injected  to  him,  he  suddenly  became serious.  Then she

searched the doctor but not found. In the meantime her husband died.
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The saline was pushed by the accused Bimala Dutta.  During cross-

examination she stated that at the first instance her husband was in

not a serious health condition. Manorama Kakoti, Bhonen Kakoti, Nirmal

Handique and Sanjib Kakoti had accompanied her at the time of taking

her  husband to  Tinsukia  Civil  Hospital.  She  stated that  she  did  not

know  what  injection  or  saline  was  administered  to  her  husband  at

Tinsukia Civil Hospital.

12. PW 6 stated that on that day Pradip was admitted in Tinsukia

Civil Hospital. When the second saline was injected to him, he suddenly

became serious and after sometime Pradip was died. He died due to

wrong treatment.  During cross-examination PW 6 stated that he had

not seen what injection and medicine were provided to the deceased at

Tinsukia Civil Hospital.

13. PW 7 stated that Pradip was treated in Tinsukia Civil  Hospital

and in the hospital he died. He does not know how and why he had

expired.

14. PW 8 is the MO. During examination he found that deadbody of

an  adult  male,  38  years  of  age,  wearing  yellow  baniyan,  white

gamocha around waist  and blue underwear,  eyes were shut,  mouth

partially open, rigor mortis present all over the body, no postmortem

staining of the body was seen, on proper examination of eyes sclera

and conjuntiva were yellowish in colour, mucus membrane inside of the

mouth were yellowish in colour, on examination of thoracic cavity both

lungs  were  seen  to  be  normal  size,  pale  gray  in  colour,  heart  is

enlarged,  weighing  430  gm,  flabby  and  pale,  on  dissection  of  the

abdominal  cavity,  peritonium  is  seen  to  be  yellowish  in  colour,

yellowish colour peritonial fluid of about 600 ml present in the cavity,

lever is pale and enlarged, internal organs like kidney have yellowish

tinge,  spleen enlarged,   on dissection of  the cranial  cavity,  brain is

seen to be oedematous, a creamy layer adhering to the piamatter and

arachnoid matter seen. According to him the death was due to coma,

as a result of cerebral oedema following hepatic encephalopathy, the

natural cause of death, approximate time since death 12 to 24 hours.
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15. PW 9 is the IO. During his examination in chief he deposed that

he had visited the P.O, drew the sketch map. He seized one cash memo

of purchasing medicine filcigo injection, one bottle of DNS and inquest

of the deadbody of Pradip Kakoty was done by the Magistrate in his

presence. Thereafter the deadbody of Pradip Kakoty was sent for PM

examination. On 02.04.2014 he collected the PM report. He searched

the  accused  at  the  PO,  but  they  were  not  found.  Thereafter  he

transferred and handed over the CD to OC Tinsukia PS. From the CD it

is seen that later IO Mahendra Nath Borah had seized medical case

sheet,  nurse  report  and bed head ticket  on  being produced by  the

Superintendent  of  Civil  Hospital.  The  IO  Mahendra  Nath  Borah  also

recorded the statement of other witnesses. MR Ext-1 is the bed head

ticket of the deceased. MR Ext-2 is the medical case sheet.  Next IO

Mahendra Nath Borah also transferred and handed over the CD to OC

Tinsukia  PS.  From  the  CD  it  is  seen  that  later  IO  Firoz  Doley  had

interrogated the accused Marami Dutta and Bimala Dutta and allowed

them to go on bail and he had submitted the charge sheet. During his

cross examination, PW 8 stated that he did not collect the attendance

sheet  of  the accused of  the concerned day and no report  as  to  no

collecting  the  same is  submitted  in  the  court.  He  had  no  personal

knowledge about the MR exhibits seized.

16.   These are the evidences adduced by the prosecution side. From

the evidences it is seen that the deceased Pradip Kakoty was admitted

in Tinsukia Civil Hospital at about 2-2:30 PM as he was suffering from

Malaria. Smti. Marami Dutta who was on duty at that time as MO, had,

after examining the patient Pradip Kakoty had prescribed an injection

named Falcigo and stated that in case the injection was not found, the

patient would have to take to AMCH, Dibrugarh. The informant Bhanen

Kakoty bought the said injection from a nearby pharmacy. But in the

evening the condition of the patient became serious and the nurse had

pushed an injection. After pushing the injection, his condition became

more deteriorated and died after a while. When the patient became

serious the wife of the deceased had called the nurse but she did not

respond  to  the  call.  Thereafter  the  doctor  came  and  declared  the
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patient as dead. When doctor came, she asked the nurse as to whether

Falcigo injection was pushed to the patient and the nurse stated that

the  said  injection  was  pushed.  But  the  vial  of  the Falcigo  injection,

which was bought by the informant, was still lying in the tool box of the

patient where it was kept. This is the gist of the evidence of PW 1, 2, 3

and 4. PW 5 Smti. Jyotshna Dahotia, who is the wife of the deceased

Pradip  Kakoty,  has  stated  that  when the  condition  of  the  deceased

became serious she searched the doctor but not found. 

17. In  support  of  the  prosecution  case  the  prosecution  side  has

exhibited the admission form-cum-prescription of the deceased Pradip

Kakoty in LGB Civil Hospital, Tinsukia dated 16.10.2013 as MR Ext-2. In

the said prescription the signature of the MO is written as 'M. Dutta'

and  the  injection  Falcigo  is  written  in  serial  No.  4  of  the  said

prescription. MR Ext-1 is the bed head ticket of the deceased Pradip

Kaktoy dated 16.10.2013, which was seized through Ext-6 seizure list,

issued by LGB Civil Hospital, Tinsukia. Combine scrutiny of MR Ext-1

and MR Ext-2 reveals that the patient was examined once at the time

of  admission which was  as per  the evidence of  the witnesses  is  at

about 2-2:30 PM, and as per the MR Ext-1, 2:45 PM, i.e. the time of

admission at Male Medicine  ward No.8. As per the bed head ticket, MR

Ext-1, the patient was not examined by any medical officer till death.

The patient was declared death at 9:30 PM.  The bed head ticket which

can  be  considered  as  the  detailed  diary  of  the  examination  of  the

patient, does not show any record to the effect that the patient was

examined by any MO in between 2:45 PM to 9:30 PM i.e.,  after his

admission till death. 

18.  From the Ext-3 seizure list it is seen that the cash memo of the

pharmacy Sharma Medicore, Chaliha Nagar, Tinsukia in the name of

Pradip Kakoty indicating the purchase of Falcigo injection, one vial of

Falcigo injection and one empty bottle of DNS were seized from the PO

i.e., Male Medicine Unit of Tinsukia Civil Hospital. The said seizure list is

proved by the seizure witnesses Bhanen Kakoty and Binod Dahotia. PW

1, 2, 3 Sri Sanjib Kakoty, Smti. Manorama Kakoty Sri Nirmal Handique

respectively have corroborated the same by stating that the unused
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vial of Falcigo injection was handed over to police. On the other hand,

though the defence side tried to bring some doubt by cross examining

the witnesses as to whether they had seen at the time of pushing the

injection, what injection was actually pushed, the defence side could

not adduced any satisfactory explanation as to from where the unused

vial of Falcigo injection came to the PO. During their statement U/S 313

of  CrPC  the  accused  have  simply  denied  the  prosecution  case  and

stated that  this  is  a  false  case,  but could  not  give any satisfactory

explanation as to the presence of the unused vial of Falcigo injection at

the PO. 

19. The defence has taken the plea that the accused were not on

duty on that day and also asked the IO during cross examination as to

whether he had collected the attendance sheet of the informant of the

concerned day. However, the witnesses PW 1, 2, 4 and 5 have clearly

stated that the accused were on duty on that day. Apart from that in

MR Ext-2, the signature of ‘M. Dutta’ is seen at the end part of the

prescription. Thus, the oral as well as documentary evidence pointed

towards the fact that the accused were on duty on the day of incident.

The prosecution side has clearly proved the fact by adducing sufficient

corroborative evidences that the accused were on duty on the day of

incident, whereas the defence side has simply taken the plea during

cross examination of the witnesses, that the accused were not on duty

on  the  day  of  incident.  But  the  defence  side  could  not  lead  any

evidence  to  discharge  the  onus.  The  signature  in  MR  Ext-2  is  not

disputed. 

20. This is a case involving issue of medical negligence. The settled

principle in such case is that where a situation which involves the use

of some special skill or competence, then the test as to whether there

has been negligence or not is not the test for the men on the top of a

clapham Omnibus , because he has not got the special skill. The test is

the standard of the ordinary skilled men exercising and professing to

have that special skill. A man need not possess the highest expert skill,

it is sufficient if he exercises the ordinary skill of an ordinary competent
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man exercising that particular art. In the case of Martin F. D’souza vs.

Md. Ishfaq: AIR 2009 SC 2409, it is held that-

“…..to  establish  liability  of  medical  negligence  it  must  be

shown: 

(i) there is a usual and normal practice;

(ii) the defendant has not adopted it; and 

(iii) that  the  course  infact  adopted  is  one  that  no

professional  man of  ordinary  skill  would  have  taken

had he been acting with ordinary care. 

21. The question of injecting the Falcigo may not be the root cause

of the death of the patient. The situation may also be such that the MO

later on might thought it not necessary to inject the medicine Falcigo.

But for that also, there should be some explanation which should have

been reflected in the bed head ticket. But nothing like that is found in

the record. According to the MO as PW 8, the death was caused due to

coma as a result of cerebral oedema following hepatic encephalopathy.

Thus, injecting the Falcigo may not have any role in cerebral oedema

following hepatic encephalopathy. But the negligence on the part of the

accused is clearly visible here from their conduct of non-injecting the

Falcigo inspite of opinion that the same was urgent as seen from the

prescription  i.e.  MR Ext-2  as  well  as  the  evidence  of  witnesses,  as

because,  according  to  them  the  accused  Marami  Dutta  told  the

informant that, in case the injection was not found the patient would

have to take to AMCH, Dibrugarh.

22. Another clear picture of  negligence is  appeared from the fact

that the patient who was admitted at 2:45 PM in the hospital was not

attendant by any MO till his death. The patient was admitted at 2:45

PM and was declared dead at 9:30 PM, i.e. he had expired within 6

hours and 45 minutes from the time of admission. Thus, either he must

have  been  admitted  in  serious  condition  or  his  condition  was

deteriorated while he was under the treatment of  the accused.  But

inspite  of  such  a  serious  condition  the  patient  was  not

attended/examined by the MO for long 6 hours and 45 minutes, after

his  admission  in  the  hospital.  The  proof  of  non  examining/non
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attending the patient is evident from the bed head ticket i.e. MR Ext-1.

Had he been examined by any MO, it would have reflected in the bed

head ticket. 

23. The defence side has cited the decision the Hon’ble Supreme

Court of India dated 05.08.2005 passed in  Jacab Mathew vs State of

Punjab & Anr: Appeal (Crl) 144-145 of 2004 AIR wherein it is held that…

“…the investigating  officer  and the  private  complainant

cannot  always  be  supposed  to  have  knowledge  of

medical science so as to determine whether the act of

the  accused  medical  professional  amounts  to  rash  or

negligent  act  within  the domain of  criminal  law under

Section 304A of IPC.”

…”many  a  complainant  prefers  recourse  to  criminal

process  as  a  tool  for  pressurizing  the  medical

professional  for  extracting  uncalled  for  or  unjust

compensation.  Such  malicious  proceedings  have  to  be

guarded against.”

24. But the situation of the present case is totally different. Apart

from the intricacies of medical science, lack of the common standard of

care  is  apparent  in  the  present  case.  The  medicine  which  was

prescribed  as  very  urgent  was  not  injected  to  the  patient  and  the

patient was not attended by the MO inspite of his serious condition

which led to the death of the patient.

25. Again, the deceased was able to walk at the time of admitting in

the hospital. But within six hours his condition was so deteriorated that

led to his death. No other reason for such sudden deterioration is seen

and even if there is any such reason, the accused should have taken

proper care for the same. Inspite of that also the patient may die. But

then the situation would have been different.  The defence side has

simply taken the plea that the accused were not on duty on that day or

that the Falcigo was injected to the patient. But no proof to that effect

was  adduced,  whereas,  the prosecution side has  clearly  proved the
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negligence on the part of the accused i.e., non-attending the patient

for 6 hours and 45 minutes by the accused Marami Dutta, inspite of his

serious condition and non-injecting the Falcigo by the accused Bimala

Dutta. This shows that the accused had not taken the proper care to

the  deceased,  what  they  were  duty  bound  to  take.  Negligence  is

nothing but the breach of the duty to take care. Thus, all these facts

pointed out towards the guilt of the accused only. Hence, I hold that,

the accused had caused death to Pradip Kakoty,  the brother of  the

informant, by their rash and negligent treatment/act.

Hence, point No. (i) is decided affirmative.

26.           During examination U/S 313 of CrPC, the accused persons

have simply denied the facts stated against them by the prosecution

witnesses, whereas the prosecution side has clearly proved the charge

of S. 304A of IPC against them. Hence, it appears that the accused had

caused death to Pradip Kakoty, the brother of the informant, by their

rash and negligent treatment/act. Hence, the accused  Smti. Bimala

Dutta and Smti. Marami Dutta  is  held guilty and convicted  U/S.

304A of the IPC.

27.        In the interest of justice and considering the nature of the

offence, I decided  not to release the accused Bimala Dutta and

Marami Dutta on probation of good conduct as it will encourage

occurrence of this type of offence in the society and faith of the people

on justice delivery system will  be decreased by such release.  Apart

from that this is a case which involve the question of life of people.

Also, there exists every possibility that the accused will commit offence

of the same type without any hesitation if they are so released without

allowing them to suffer the consequences of their act.

SENTENCE HEARING:

28.    The accused Bimala Dutta and Marami Dutta were heard

on the question of sentence. Considering their statements, facts and
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circumstances of the case, the effect and consequences of the act of

the accused. I am not inclined to deal with the matter of the sentence

of the accused in lenient way. Hence, the accused Smti. Bimala Dutta

and Smti. Marami Dutta are sentenced to rigorous imprisonment of

two years and fine of Rs.3,000/-,each, i/d simple imprisonment

for 15 days. 

29. The  fine  after  realization,  be  paid  to  the  legal  heirs  of  the

deceased Lt. Pradip Kakoty as compensation U/S 357 of the CrPC.

30.            As per provision of section 428 of Cr.P.C. the period of

detention  already  undergone  by  the  accused  during  investigation,

inquiry  and  trial  of  the  case  be  set  of against  the  sentence  of

imprisonment. 

31.    The seized documents, Falcigo injection and empty bottle of DNS

be destroyed in due course of law. 

32.  Let the free certified copy of the judgment be furnished to

the accused Bimala Dutta and Marami Dutta.

Given under my hand and the seal of this Court on this 16th day

of August, 2019.

(C. Khanikar)

Additional Chief Judicial Magistrate, 

    Tinsukia
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A P P E N D I X

Witnesses for the prosecution: 

P.W. 1: Sri Sanjib Kakoti

P.W. 2: Smti. Manorama Kakoti

P.W. 3: Sri Nirmal Handique

P.W. 4: Sri Bhanen Kakoti, the informant

P.W. 5: Smti. Jyotshna Dauhotia

P.W. 6: Sri Binod Dahotia

P.W. 7: Sri Girindra Neog

P.W. 8: Sri Dilip Kumar Gogoi, the MO

P.W. 9: Sri Mukul Hazarika, the IO

Witness for the defence:

Nil 

Exhibits: 

1. Inquest report……………………………………. Ext. 1

2. FIR  …….………………………………. Ext. 2

3. Seizure lists ….......................................Ext. 3 & 6

4. Medical report …......................................... Ext. 4

5. Sketch map       …....................................... Ext. 5

6. Charge sheet  …......................................... Ext. 7

Material exhibits:

1. Bed Head Ticket…………………………...MR Ext.1

2.  Prescription-cum-Admission slip………MR Ext.2
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(C. Khanikar)

Additional Chief Judicial Magistrate, 

    Tinsukia
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